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ORJER

The petitionzr in the M.P. b.3636/31 has fil~d
this Review retition against the orcer dt.19.2.1392.
jP‘wasléisposad of on the basis of the vnleas tzken in

k! the oetition by the petitioner and the renly filed Dy

the responients as nis counsel, Shri 3.3. Ravzl had

o renorted no iastructions.

2. There is no error ayoareat on the face of the

judgement. The petitioner has not shown any grounc on

viiich he wants the order to be revieved. e has act
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referred to any new fact or evidenceﬁthgt Daerticuler

aso2ct urged in the petiticn has not been dealt with

in the order paessed on the M.P.

3. Review adplication is, therefore, dewoid of merit
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The

and is cismissed.

-

Framm e

- 7
9. 4.9

WELBER ()



